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Bribing of voters in Sathankulam

Assembly Constituency in Tamil
Nadu .

3188. SHRI K. T. KOSALRAM: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are
aware that in recent Assembly,
elections in Tamil Nadu, some of the
contestants in Sathankulam Assembly
Constituency in Tirunelvell Distriet,
indulged in large scalg bribing of
voters;
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(b) if so, whether some of the per~
sons inyolveq in the bribing were
caught and handed gver to the police
tut were later on let out on the plea
that il is a non-cognizable offence
under the Penal Code even though
the offence was triable by a First
Class Magistrate; and

(c) if so, whether Government
propose to amend the Penal Code to
make such an offence a cognizable
offence to put an end to such mal-
practices of inﬁuencing the voters by
the contestants?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). The Election Commission
has received a complaint that one of
the contesting candidates had distri-
buted money to the voters.” The
Chiet Electoral Officer, Tamil Nadu,
has been asked by the Election Com-
mission to enquire into the aliegation
and send u report. The report is still
awaited.

(¢) Ng such proposal is under con-
sideration at present.

Double Railway Line for Sealdal
Bongaon and Bande] Katwa

3189. SHRI SAUGATA ROY: Wit
the Minister of RAILWAYS be pleas-
ed to state: )

(a) whether Government propose
to start work on doubling the Seal-
dah-Bongaon and Bandel Katwa
lines soon; ang

(b) if so. details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). While there is no pro-
posal to double the Bandel-Katwa sec¢-
tion, as regards doubling w portion of
Sealdah-Bongaon section, the matter
is under correspondence with the Mi-
nistry of Finance regarding finemeial
arrangements,





